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16 -8.2002 OF L)L"CISION. 

Clement Shahgma-- 
APPiIIC>U\Tr(S) 

.1r.A.Ahmed. 
FOR rVfIj,-; APPL:Ej2Pa 

_VP;eI6US- 

On -Of- India- &,- Gther-s 

Mr.-B o.C,;Pa.thak- s  Add 	 -AINUCAX -L~, 1;'Ut~'. TLE 

MR K- K- SHARMA, ADMINISTRATIM MEM11MR. 

i,Whether Reporters of local papers may be allowed t-o sc-e 
the judgm-ant 

To be referred to the Reporter or not ? 

3.. 	Whether their Lordships wish- - t'O see th ,-~ fair copy of the 
u dgm en t ? 

4. 	V-1hethcr thE judgmc.nt is to be circulated to the other 
Benches 

Judgmerit. delivered by hon'ble Administrative Member, 



CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHAT'I BENCH. 

original Application No-396/2001. 

Date of Order ': This the 16th-D.ay of August, 2002. 

THE HQN 4 8LE MRa K. Ko SHARMA, ADMINISTRATIVE M174-BER. " 

Shri Clement Shangma 
Retd. Youth Coordinator 
Nehru Yuba Kendra, Tura 
West Garo Hills 
Meghalaya - 794 002. 

By Advocate kr.Adil Ahmed. 

- Versus - 

0 . 0 . Applicant* 

/'r 
I 

The union of India represented by 
the Secretary to the Government of India 
Ministry of Human Resources Development 
(Department of Youth Affairs & Sports) 
New Delhi. 

The Director General 
Nehru Yuba Kendra Sangathan 
Department of Youth Affairs & Sports 
Ministry of Human Resource Development 
Government of India 
J.N.Stadi=6 New Delhie 

The Government of Meghalaya 
Represented by the the Chief Secretary 
Government of Meghalaya 
Shillong. 

Nehru 'Daba Kendra,,, Tura 	 Respondents. 

0 R D E R 

SHWIA  K.K. (AgIqN.MEMBER)  : 

This is an application under section 19 of the 
(A 

Administrative Tribunals Act, 1985 praying for r -payment 'pt 

of pensionery benefits due to the applicant w-e-f - 31.12. 

1990. The applicant has claimed interest @ 18% on the 

amo4nt due to him. 

The applicant joined as Assistant Relief Reha-

bilitation officer under the Government of Meghalaya in 

the pay scale of Rs.225-600/- on 22.5.1971. After closing 

domYjlhis office in November,, 1972, the applicant'was re- 
A 

appointed as Inspector of Border Trade on 3.11-1972 under 

the Department of Home and Passport, Gcvernment of Megha-

laya. He served there till 30.5-1973. on 23.5.1973 the 

Contd./2 
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applicant was appointed as Youth Coordinator, Nehru Yuva 

Kendra, Tura. Garo fflls, Meghalaya which comes under the 
(~ 11-A ' - 4 ~ 6z' 	1  

control of 
\ 
Human Resources Devdlopment, Department of 

A 
Youth Affairs & sports, Govt. of India. The'applicant had 

been rendering continuous service under Nehru Yuva Kendra 

Tura, Garo Hills W.e.f. 1.6.1973., The 14tlfare Association 

of the Youth Coordinator of the Nehru Yuva Kendra approa-

ched the Principal Bench of C.A.T., New Delhi for permanent 

absorption of their services as Central Govt. employees. 

The Union of India filed an S.L.P. against the order of 

Principal Bench. The said S.L.P. was ultimately dismissed, 

The applicant took retirement from Govt. of India service 

on ~ 1-12.1990. The applicant applied for pensionery benefits 

due to him, The 4pplicant has not been paid , the pensionery 

benefits on the ground that ~ ..his service with Meghalaya 

Govt. remained unverifidd. Hence this application. 

2. 	Heard Mr-A-Ahmed,, learned counsel for the appli- 

cant and also mr-B.CaPathak, learned Addl-C.G.S.C. for the 

respondents. Though numerous opportunities were given to 

-the respondents, no 'written statement was filed either by 

respondent NO.2 i.e. The Director Generalp Nehru Yuva Kendra 

Sangathan, Deptt. of Youth Affairs & Sports, Ministry of 

Human Resources Develppment, Govt. of India, New Delhi and 

respondent No,4 i.e. Nehru.YuvbL Kendra *  Tura and also res-

pondent No..3 i.e. Government of Keghalayae Mr*B.C*Pathak, 

Addl.C.G.S.C. submitted that he had made attempts to obtain 

instruction from the respondents, In this regard. he referred 

to his letter dated 15*11-2001 to the Secretary, Govt. of 

India, Ministry of Human Resources Development. Deptt. of 

Yourth Affairs & Sports, New Delhi and his letter dated 

22.3-2002 to the Nehru Yuva Kendra, Tura, West Garo Hills, 

Tura - 794 002, Me)jhalaya. However. he has not got any 
I  

11 	response in the matter. 

A 

Contd./3 
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3. 	1 have perused the, application as well as the 

documents filed with the application. The undisputed fact 

is that the applicant was an employee of the' Nehru Yuva 

Kendra Sangathan who., -retired on 31.12-1990. The applicant 

has not been paid even provisional pension even though 
(A 

directed by the Tribunal ly order dated 20.3-2002. The 

applicant was central Govt. employee:,and the post held by 

him was pensionable, As the respondents have not filed the 

written statement, it is difficult to dispose of the appli-

cation on merit, At the same time the fact that the appli-

cant retired on 31-12-1990 and has not been paid pensionery 

benefits so far cannot be ignored. it would be in the Inte-

rest of justice, if a direction is issued to the respondents 

to dispose of the pension Matter of the applicant, Accordingly,,  

the respondents are directed to dispose of the pension 

matter of the applicant as per law within a period of two 

months from the date of receipt of the order. A copy of 

the Q~ iginal Application filed by the applicant may also be 

sent to the respondents along with the order. The respondent s 

are also directed to pay interest as per applicable rate to 

the applicant as per rules on the amount from the due date 

of pensionery benefits. 

The application is treated as allowed. 

There shall , however, be no order as to costs. 

Y, - SHARMA 
TVE ADMUNISTRAT.L. M04BER 
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On application under Section 19 of the Administrative 

Tribunals Act, 1985) 

ORIGINAL APPLICATION NO. 	 OF  2001 
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B E T W E E N 

Shri Clement Shangma 

Retd. Youth Coordinator 

Nehru Yuba Kendra, Tura, 

West Garo Hills, 

Meghalaya - 794002 .....Applicant 

-1 - versus - 

 

1. The Union of India represented 
by It 

The Secretary to the Government of India, 

Ministry fo Human Resources Development, 

(Department of Youth Affairs & Sports), 

N e w D elhi. 

2 The Director General, 

5~9  Nehru Yuva Kendra Sangathan, 

Department of Youth Affairs & Sports, 

Ministry of Human Resource Development, 

Government of India, 

J.N.. Stadium, New Delhi. 

3. The Government of Meghalaya, represented by 

The Chief Secretary, 

Government of Meghalaya, 

Shillong. ..... Respondents 

Y11 Ast-Y,  

W~ cv,  

Ll acjZ d/r/ Q 	-2- An /12 	
C ontd/ ............ 

11 
7~19,0 C 2-, 
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DETAILS OF THE APPLICATION 

PARTICULARS OF THE ORDER AGAINST WHICH THE 

APPLICATION IS MADE: 

This instant application. is made against Non-payment of 

Pension, Leave Salary, Gratuity and other pensionary benefits 

to the applicant who was retired from service of the Respondent 

No.1' w.e.f. 31.12.1990 and with a prayer for payment of pension 

and other pensionary benefits with 187. interest from the date 

of his retirement from service. 

JURISDICTION OF THE, TRIBUNAL: 

The applicant delcares that the subject matter of the 

instant application is within the jurisdiction of the H on'ble 

Tribunal. 

LIMITATION: 

The app4cant further declares that the application is within 

limitation period prescribed under Section 21 of the Administrative 

Tribunals Act, 1985. 

FACTS OF THE CASE: 

Facts of the case in brief are given below:- 

4.1 	That your humble applicant is a citizen of India and as 

such he is entit]-ed to all the rig ghts and privileges and protection 

granted by the Constitution of India. He is now aged about 69 

years. 

4.2 That your applicant begs to state that he was appointed 

as Assistant Relief and 	Rehabilitation 	Officer on 22.5.1971 	under 

Contd/ ........... 



3 

the Government of Meghalaya in the Pay Scale of Rs.225-600 

p.m. plus other allowances as admissible under the Rules. He. 

served as Assistant Relief and Rehabilitation Officer, West Garo 

Hills from May 	1971 	to 	November 1972. 	After 	closing 	down of 

all 	Relief Camps 	of 	Bangladesh in 	India, 	your 	applicant was 

reappointed as Inspector of Border Trade 	on 	3.11.1972 	under the 

Department- of Home and Passport, Government of Meghalaya. 

He served there till- 30.5.1973. Then he was again. selected as 

Y outh C oordinator on 23.5.1973 on deputation fro m State 

Government to the Central Government. He was appointed as 

Youth Coordinator of Nehru Yuvak Kendra, Tura, Garo Hills, 

M eghalaya. Accordingly he was released' by the Meghalaya 

Government on 1.6.1973 to join in his post under the . Central 

Government. 

Annexure-A is the photocopy of the appointment letter 

of the applicant as Assistant Relief and Rehabilitation 

Officer dated 22.5.1971. 

Annexure-B -is the photocopy of the appointment letter 

of -the applicant as Inspector of Border Trade dated 

3.11.1972. 

Annexure-C is the photocopy of the appointinent letter 

dated 23.5.1973 of the applicant as Youth Coordinator, 

Nehru Yuvak Kendra at Tura under the Central Government 

on deputation. 

Annexure-D is the photocopy of the release order of the 

applicant fro m Meghalaya Government by the Deputy 

Commissioner, Garo Hills, Tura. 
A, 

4.3 	That your applicant begs to state that the President of 

India vide his Notification No.F.4-37/72-YSII(3) dated 7th July 

1973 appointed him as Youth Coordinator in Nehru Yuvak Kendra, 

Contd/ ......... 
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Tura w.e.f. 1.6.1973 under the Ministry of Education and Social 

Welfare, Government of India. 

Annexure-E is the photocopy of the Notification No.F.4- 

37/72-YS11(3) dated 7th July 1973. 

	

4.4. 	That your applicant begs to' state that the Respondent 

No.1 extended the service of the applicant as Youth Coordinator 

of the Nehru Yuva Kendra upto 30.6.1987 vide their letter No.A 

11011/13/83-N.S.Y.I/Y.S.J 'dated 24.3.1987. 

Annexure-F is the photocopy of the letter No.A 11011/13/ 

83-N.S.Y.I/Y.S.I., dated 24.3.1987. 

	

4.5. 	That. your applicant begs to state that the post of Border 

-Trade Inspector under the Government of Meghalaya was abolished 

vide their letter No.H.P.T.93/72/­ 109 dated Shillong 3rd September 

1973. 

Annexure-G is the photocopy of the 'letter No.H.P.T.93/72/ 

109 dated Shillong the 3rd September 1973. 

	

4.6. 	That your applicant begs to state that the Welfare 

Association of the Youth Coordinator of th e Nehru Yauva Kendra 

filed 	an 	Original Application before the 	Hon'ble 	Central 

Admiistrative Tribunal, Principal Bench, New 	Delhi for permanent 

absorption 	of 	their services 	as Central Government 	employees. 

After 	hearing 	the case 	the Hon'ble Tribunal 	directed 	the 

respondents that all the Youth Coordinator of Nehru Yuva Kendra 

who have served on deputation for five y4~ars or 	more, 	must be 

ab-sorbed as Central Government Employees with all benefits of 

Central 	Pay and 	Allowances- and 	Retirement 	benefits. However, 

the 	Union 	of India filed 	an appeal before the 	Hon'ble Supreme 

C ontd/ ........ 
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Court of India vide SLP No.9401-07/1989 dated 10.7.1989. In the 

meantime your applicant superannuated from his service as Youth 

Coordinator, Nehru Yuva Kendra, Tura, Meghalaya w.e.f. 31.12.1990 

(AN) vide letter No.A 19011/66/79-NSY-1 dated 31.12.1990 issued 

by the Office of the Respondent No.l. In this letter it has been 

mentioned by the Respondent Nod that the Pension and Pensionary 

benefits of your applicant will be subject to the outcome of the 

SLP 	No.9401~07/1989 dated 10.7.1989 penZ~gbe ~dre ~~me 

Court. 

Annexure-H is the photocopy of the letter No.19011/66/79- 

NSY-1 dated 31.12.1990. 

4.7. 	That your applicant begs to state that the Hon'ble Supreme 

Court upheld the judgment of 'passed by the Hon'ble Central 

Administrative Tribunal, Principal Bench, New Delhi. After that 

the Respondent No.1 vide their letter No.F.No.A.19011/66/79-YS.1 

dated 15th April 1996 forwarded a set of forms for claiming 

pension etc. to the applicant. In this letter it has also been stated 

that the Service Book of the applicant is not available before 

the Respondent No.1 as such your applicant was requested to 

arrange the Service Book from his Parent Department and to 

be sent to the Respondent Nod. Accordingly, your applicant 

-requested before the Respondent N o.3 the Government of 

M eghalaya to send his Service Book to Respondent Nod. - In the 

meantime, the Nehru Yuva Kendra Sangathan vice their Ref. 

No.NYKS/Admn/97/657 dated 18.3.1997 informed the applicant 

that unless the Service Book of. the. applicant is not received 

by them, it would not be possible for them to process the pension 

documents of the applicant. The - Parent Department *f 1he 

C ontd/ ......... 
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applicant, ie. Government of Meghalaya (Border Trade) informed 

him vide their letter dated 9.5.1997 th at they are not dealing 

with any ,  establishment matter, its function is only to issue 

No Objection Certificate to local Exporters and other Allied 

Subject. The C o ni missioner and Secretary, Border Areas 

Development (Governm ent of Meghalaya) vide his personal letter 

addressed to the Additional Chief Secretary I/c Home (Passport 

and Jail) Department, Meghalaya, Shillong also requested for 

early settlement of the applicant's case. But, till today the 

Government of Meghalaya did not forward the relevant 

documents to the Repondent No.1 for early settlement of the 

applicant's Pensionary Benefits. 

-Annexure-I is the photocopy of the letter dated 

15.4.1996 issued by the Office of the Respondent 

No.1 to the applicant. 

Annexure-J is the photocopy of Ref:NYKS/Admn./97/ 

657 dated 18.3.1997. 

Annexure-K is the photocopy of the letter dated 

9.5.1997. 

Annexure-L is the photocopy of the letter dated 

12.7.1999. 

4.8. 	That your applicant begs to state that till  today 

the Respondents have not taken any steps for payment of pension 

and gratuity and other pensionary benefits to the applicant. 

The family members of the applicant are suffering from acute 

financial hardships. The applicant is suffering from old age 

ailments and he is a very poor person to afford the medical 

expenses. Neither he has any other source of income nor 

.1 

Contd/ ......... 
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cultivable agricultural land to support his fa mily. 

	

4.9. 	That your applicant begs to state that for the- last 

10 (ten) years he has taken loans fro m his relatives and friends 

to survive his family members. Now the situation has been 

further deteriorated due to non-payment of earlier loans byO 

the applicant no-body wants to give him further monetary help. 

Day by day, it is becoming very difficult for the applicant 

and 1-ds family members to survive in this world due to acute 

financial harships. As such finding no other alternative he has 

been compelled to, approach this Hon'ble Tribunal for seeking 

justice in this matter and also for early and immediate payment 

of pension with 18% interest from the due date. 

	

4.10. 	That your applicant submits that he is running from 

pillar to post for getting his legitimate pensionary benefits 

but til today the respondents have not taken any sympathetic 

view in this matter. 

	

4.11. 	That in view of the facts and circumstances it is 

a fit case for interference by the Hon'ble Tribunal to save 

the entire family members of the applicant from starvation. 

	

4.12. 	That this application is fiLed bonafide and for the 

interest of justice. 

	

5. 	GROUNDS  FOR RELIEF WITH  LEGAL  PROVISIONS: 

5.1. For 	that,. the action 	of 	the 	Respondents for 	not 

paying the pension to the applicant is illegal, arbitrary, malafide 

C ontd/ ......... 
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and violative of the principles of natural justice. 

5.2. 	For that, the Respondents have deprived the applicant 

from his legitimate claim of -  pension and as such the act - of 

the Respondents is not maintainable in the eye of Law. 

5.3. 	For that, , the Respondents have violated the 

fundamental rights of the applicant and as such the action 

of the Respondents 'is illegal, malafide with an ulterior motive 

behind. 

5.4. 	For that, the applicant's case is a genuine and also 

need a sympathetic consideration of the m atter by the 

Respondents and the Respondents cannot deny it. 

5.5. 	For that, in any view of the matter the action of 

the Respondents are not sustainable and hence the same is 

liable to be set aside and quashed. 

I ME 

The applicant craves leave of this Hon'ble Tribunal 

to advance further grounds at the time of hearing of this instant 

application. 

6. 	DETAILS OF REMEDIES EXHAUSTED. : 

That there is no other alternative and efficacious 

remedy available to the applicant except invoking the jurisdiction 

of the Hon'ble Tribunal under Section 19 of the Administrative 

Tribunals Act, 1985. 

C ontd/ ......... 



Op  

I A 

- 9 - 

MATTERS NOT PREVIOUSLY FILED OR PENDING 

IN ANY OTHER COURT 

That the applicant further declares that he has not 

filed any Application, Writ Petition or Suit in respect of the 

subject matter of the instant application before any other Court, 

Authority, nor any such Application, Writ Petition or Suit is 

pending before any of them. 

RELIEF SOUGHT FOR: 

Under the facts and circumstance stated above the 

applicant most respectfully prayed that your Lordship may be 

pleased to admit this application and may call for the records 

of the case, issue rule calling upon the Respondents to show 

cause as to why the relief.should not be given to the applicant 

and after hearing the parties on the cause or causes that m ay 

be sho wn and on perusal of records Your Lordship may be 

pleased to grant the following reliefs to the applicant: 

8.1 	To direct the Respondents to issue pension and other 

pensionary benefits to the applicant immediately without any 

further delay. 

8.2. To 	direct the Respondents to pay 	18% 	interest 	on 

the pension from due date.  fill today to the applicant. 

	

8.3. 	Cost fo the application. 

	

8.4. 	To pass any other relief or reliefs to which the 

applicant may be entitled and as may be deemed fit and proper 

by the Hon'ble Tribunal. 

C ontd/ .......... 

6 
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INTERIM ORDER PRAYED- FOR: 

Pending disposal of the Original ApplicatLon the 

applicant most respectfully prays for an interim order directing 

the Respondents to pay Provisional Pension to the applicant 

till his regular Family Pension is issued by the Respondents. 

	

10. 	Application is filed through Advocate. 

Particulars of I.P.O. 

1P.O. No. 

D ate of issue: 

Issued fro m: 

Payable At: 

	

12. 	LIST OF ENCLOSURES: 

As stated above. 

........ Verification 

M 
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9\ 
I, Shri Clement Shangma, Retired Youth Coordinator, 

Nehru Yuva Kendra, Tura, West Garo Hills, Meghalaya 794002 

do hereby solemnly verify that the statements m ade in 

paragraphs 	 are true to my knowledge and those 

made in Paragraphs 	 are being matters of records 

are true to my information derived therefrom which I ,  believe 

to be true to m y legal advice and I have not suppressed any 

m aterial facts. 

A N D I sign this Verification on this 	day 

of 	 2001. 

DECLARANT 



QVVICE OV VIS HSLILF 	 ION QQMJ ~~IQIW 
M t-.Illtl 1A VA 

0  R  D 2 

Dated Gamp Tura, the 22nd Mayplg7l 

Whe foll0wing ptiroons raay be appoInted 'as 

'405ibl~ aljt Hbliof and Rcdit;tbilit a t ion Officere temporarily in 

Ga-M Hills in 1;1--v~ seato af ~,,.2215-600 plus other allowances 

~L'he. appoin tment wtil bo puro* ly 
tounporavy and may be termixla ~ed without rAotlpe (A 	W I tl~~Vv 

0 	- 	, %*~ 

UUSIgr4nz any reason thorefor.4 "  

to 34rf Tigtpj all ~Mjrak 

00infiVId 440'rak 

a 

460 	 Miollael Moinin 

6. 	Rohindra Pradhan" 

7* 	afka ti-riga' Moviln 

91 	John J,Tojo. 

Relief 	11ohtibilitati-on 

81no e  NopCft. 5/171/23 
DA to 2. 5. 7-1 

Opy ra rwarded to; 
49 

DegAparo U111a s Tura fo. r n000s g a ry actiojae 

2) #Tkk IL ~ 0 C r fit 4xYT" 	 111%AiAon, ~ tO 	1AG I 	 Gov t o  
Of 	 to ~saus 

L7  - 	 L. 

Tho n-aluou havo boon approvu(-,  'vv 	Mjiof A1,11AUGr. bealAuse the Lu-gon - cY Of th-  ralittar 11' UM aaking Garo hills to ask" thO Persona InvolVed to 
join 	A-, 	Y U W i'l 1,L) t; tj 	r 
Ll 	 t6 

ion or, Moglia Jayao 
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No.11PT,93/72/35 
t4  

Dated Shillong.tho3rd Naveinber'4 ~72 0  

F., I C'A T 1 0 N 

~ubject to discharge withoVt notice and kihou" t assigning.. 
9ny reasons thersof.the folloeing persons are appointed tonpor-arAy, 
and until further order$ as Inspector of Uqr~er Two und'ar roquj4t j 
tion 3(f 	of the Megh ~'Iay~ Public" Service Cgopis ' ion (Lim4tat ion&' of i 
Fun,ct io n 	Rag ul ii t io n 	72 in the -scale of pay pif  Rs.! 22,5,,jt1,!$.,rZ85,4 

M-1.5-36C).(EB)—'2G-6c)O/r 	Ivs u6u P 	al allowances as-  a dmix's'JJ?~ e, un 
the ruleis with effect fr am the date of ta lki6g over chane and posti 

POstOd tO thO District Office -as indicated ,  below i;q 
40 	 W fm 	Q~ 	am 	ON -qV 14"L " 	 "One*"* 	W 	~ GWWA 	a." 7 	 f Designation 	~ he 	whej ~amel " 	

' 	
o 

I C 	
, 	. : 1 1 offic 

Noi 	 pQst to wh ~ h 	P 9 S.t 4! 

I.',' Shri, Clemant Shang.nv 	Ins pector of Border, 	Pf f ice of 
Tta'd a 	 Dec, 

01 
J Tura";! 

2'.' 	Shri Throbis'h'Marak 
.1.1 	Shri Mit,ra SaRgms 
49", 	Sh r i Carnesh Marak 

Shri 	Guruda/,dl Koch 
-

5,' 

60"' 	Shri John Tojo 

do 

T 

the GoA ot,,#46gvi~ 0 	 a 's 
E  

Vb i 	 of 

40 

6 	
jj 



3 Memo. No.JiPT.93/72/35, (A) t  Datod Shillon the rd Nov6mb "",' 72,', 
copy 

The Sup exint enoi erilt, 	 143  to -U -a'  I rub! i ~-:11;t ton 
of thp~ notification in the next issue of the Meghalaya Gazette 

and also to 	wiph thiz -Deparmqnt. with 20 copies - of the 
nit if ;Lcat ion. 

(2.-) Thn Accountant Gener!al,,Assam Meghalijya and Na'? ,oi1&ind 0 Sh.U1onyn,, t., 
for necesviAry actiorf'rrIln iibove named rwrtions 14ve been .appo 

ta~
ainst the post of Inspector of Border Trisdtp s,anctionqd- tn, 
i~ DPpartment JetterNo. -HPT,86/72/9,d4ated q."q.'7?.'.' for a 

- I 	- only' w ith aff ect ~J- f rom. t hqi dat e f ent er.. period of , montho 
t6=pnt U.4e.' from tho date of join ng of the Off icarl 
Necessary pay slip may please -be ~issued to the Officer on recel 
receipt of their charge reports and for,a .. period st#ulatpd, in 
in* the canctioning I order. 

4 
' 	: * . _' 	... .. .- 	.. . .... .. 

(3 01 ) The Chairman *Me9hal'aya P.S.0 Shillonq j lror ,  information and 
nece5sary 4-i -jion'.7he,above n;me8 persons bave been.appointed 
as Inspector of Border Trade are liable to be diacharged from 
t;erv16! ~jftjr 01expiry of throm montlir..' The'posts ar4 not 
likelY to continue hmyond threja months 
The "Do put ,~ Corninis's1o' ner, 1~u'ro ­  Hills, Tur -a*v  fo ~~ hie'ce asary ,  
actin W.' Hn - is re qusGtf0 to nubmit thn detialled ltet showin 

`L ~i t loij 	undex w 	 lnqpo) ctnr nf linr(I 
Trade h-ws­ be(j'n place'(f ~nchargo',:* 

(5), The Secrata.ry.t o the Govt.' of ?Ae ghalaya,* Relie.,f' 'and 4hik-ft!  
bilit ~6ti on Pe' partment,' for W o rmat I o n ,  

(6) 	To the pers ons- co''hcernod for inf o rmat i o' n," 

'By Order ot c,~ , 

Addl`.Secretary to"the %vt'.' 4  of 
Mv. ghala a Home 
Passp,g Ga- nch-.1  0 



N T 
L.61 

i , rEN T 

t"! d 	13.1ong, t1le 2,3  rd. MaYs. I.Xi'J73' 

MAI ty So c- T' ~? ta ry t<j 	10 Go Vt of 1-1 ,  
c au 	Jor, bepurtlamt. 

of School. 

lr'pul I: 'Ijlc ~ t Or Yo u t h 'n 	 Co Ordinuto r. ~ a  t- Tu ra. 

w 
d t 0 

r 
J. 	 above, 

yol) ' 'tll t"t t"'O f in 	le 0 t J C)' .  
rj* 	( I' .00 - O~Iarjat0r, has )en made 

r) P O'L rA 1;(",' rl ()I-I (I OpU 	t  
ior~ ' f 	yea  r Wi t"' I  

TI !j dut, A Y. C h Yu V;  

. 1 	Al i' 
0, 0  and. c oil  a 

. Lml Ung -  his V 

d rA t 
0  

:~Ou rs f a tif Imli 

r(! VY to 10 u(5 v t o  dU tj on  1) 	 ha.-tx-Vx 

L4 tod Tura )  the: J J,,~,tUjj , M T  01) y 0 L Y? 
t~~'tl 

J 	 c OPY Of , t o  ,,Is 	
Op IrIC-' M 	 fC)r  

T 
Garo 

In 'OtOr 0-7r 
ro 	s ~u ra 

I I 



(10VI -44111IXT Oil 14.'( tALAYAo 
0- a 
	

— I — 	 A, 
(XvIOL UF TU D&PUTY Colu-IISSIU114Rs G.AA0 ""ILi,3i lUITM-

R D U It o  

1/205/73 I> 	Shri Clement San&mc~ border Trada 

with offq4i ~ from 1&0"73 

(foro noun) so an to enaUe him to 3oin to his n" Poot of 

appointment, 

3 IF 	on 	A 

D e n uty r, -5k  I 'mo A '4 woner. 
aro I-lillo p  ~urao ' 

eme No, TDR, 1/205/73 
1  5

-- 	Dated T.ura, tho I f 	June, 1973,'*-, 
Copy to&. 

I* The Chief Secretary to tho Govt. VC Me&hs1ay%0hjjl0nf3 
2.Tlie Socretary to tfig amvt. ef  Mej;hbLay&, Porz~ rxnol 
Department, 8hillong Zor tavour of approval *  

3o The 4ccountant General, Assan p  Meghalaya otg o  eal~oug v,% 

4. The Tr(oasury Officor, Tura o  

59 The Superintondent of Police "Aro 1.114 1  Tura. 
Shri 

T h (.-, AgsiCturit ft&xketing Officer GUIQ hilit3 f  Ture.,, 
Go The District Agrioultural Orficer Garo U111% -xU ' red  
g e  The Deputy CommI ssi o ' ner (Ganoral Branch) TiAm 

 

1 -0  to , 

o 111.1 .1c o  Tura,, 
Doety Commissioner 

arQ Flills Tu-- I 	~ %%a 

D*K.B./ 

 

M 

V 

11 



Jul, I jolicid in bu 
'clue' tI on & jxAnistrY Of E 	A 4 

Uovernment 3f 
itlustri, BI-javun. 

	

Tiew 	the rilth Al Yj 

	

0  T  T F 	P, 

The ',Arresident is pleased to 
appoint the 

followirw persons to O'rficlate as Youth Coordinators in tile 
1.4ab"u 

yuvav 1,endrus on dorjutL'IjIO'-" piirely on adhoc basis with effect 

f 	
e@01h. 

Date of 	Y'ume of 
J~T a 	

d es tf-nation 	appointment 	
Vehru 
Y Iv a if 

	

,-of ~ -Ice 	 ndra Co 

ement Shanpma inspector of 	i.6.1973(Fli) 	TIMA 	N Shri C1 

UN D R '  S E CRE T 

To 
The Manager )  
covernnent of Tndia Press, 
Fartdabad. 

	

Copy forwarded for inj'brriiation 	1~ 
, oj) ~r of the charpe assumption 

of the persons mentioned 

concerned. 	
Li'bove is enclosed. 

2, Treasury officer concerne 

"

c.C,11,, Ilow Delhis 
.
.rsons concerned. 

-Tn 
Sr,/ir,' Ca~ n Coramz-,ndant. 
Personal files coilcerned. 

LAil 1-1 

SECRETARY!, 

0 
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3/63 	SY.11Y -6  -T Joai, 1.1011/1, 
Ci r)"OT111*30 1kit 	O~ 	T. 11 (1 A. 11 

7 1U..; 	Doll'i 	diltud 	̀6 11(; 	i-q - uli 

Tho Acl-countcj Officor 
11 "I" 	Und Accolint., ; 	Offinr a 

t lorl a nd'S po x-to 

ra 

Subjoct:- Hollru Yuvr.j  Kondras 	zrztension in th'e period 
0 f doput,, i L L)n c) f Youth Coord:watox.-s 

'1* cl rr,  d J I- Octud 	to convoy the 	sanction of tho 
tO'tl)o oxtensi.on in the Poriod 
D1 rospo'ct of all'tho axistino 

. 
Youth 

Cooz,11 inators of tho Nohru Yuva Kandrag upto 30-,6--~198~' 
On 	U10  cy.i2ijing 	t%arris 	and conditionrj of 	bpUtatiox),.." 
TI iri doputati .on can bo,  torminatcx! oven b 

0% 
ro 30-4-~-1987 

w~ 
' 
thOUt 	 ('Iny reasoris 	in public' ,jjiteroot, . 

T hO C)Acnsion in doputatiorl is furthor pubjoc.t' t ro 
the .i: rjavont 	 1 	 0 dopartmants agrooirig to tio oxtonp ~ n 

~(,110^ 1) ('Tiod of dcj.)utia -~ ion. 	No doputation allowance 
bc-  Ztd ~j*iSsiblc boyo.-Ad the dato on "Which *oY 

yeari of 	doput"Ition, 

tho approval of S ooVottiry, 
D c ,- )a 	t 	f Youth Affairs and Spox!ts, 

y 0 u rs f q i t 	U,  

Undor Socrotary to ,  t ~e Govt s of In(Ija 

Coi)y f6r ixiformation and nccossary;,*tion to$- 
Di,rcy."tor Gorior,-11 2 ' ITYK Sangat ~an 	- (Aoom NoAJ016) 

Ota(1111111 ) 	NOVI Dulhj, 
2 . 	1,11 doputationist Youth CoojdjpA ,~ors of 	the.Nehr'u 
Yuva Landras. 	Thoy should tako ur-'thO mattor with 

. ,I;hcj.r -pziront doPartinont-,W to convcy.,thoir approval to,.,. -  

.thi,,; Dopartrialt Jim-noliatoly 	must bo givon T h 
t6jIns 	to ,  them 1) "IDrity 3s othorwiso-fuXt~1L.-z' 	ion 	may 

not. be . POMilittcd. 

2/- 



	

3. 	1,11 Con LrolliM, OgfiCcravith tho' , roqu6- 
1 1jay Icirldly bo oVto~iO 

"'I""u-nic Otcd' tO' thiS Doportmmt. 

i"Orsonal f ilOs Of.'  "'Dill: doput6'ti6.~p 'C o o rd in at o r S,  

	

6. 	Guard filo. 

1 	 ;'J 'l V. "i 

	

1 401 	 p'1' .Ip 

Undor 
it 	I 

'4 1 

	

1p 6kI 4 	 A 'Fj 

'Y 

A,  j 'i 
'j 

 

9 WN,  

it 

W 

t 



0 V I 

t,  

Dat(-!d 'SQ'iJ.11-ourthe ~  )1,~k"PoTAei-nW.  -,r. , . 
1MTT1-`1rA'1  IT  ni  T 
zlic,  Sex-vicc,, s of' thc follow-ing DorOor Trade. L:i-_:%p(.:.-c- 

I 	A 1 	 4 with effect from 30.6.73 Aft- ornoon. 

I 	'hrl 	G,A.C,:~L~ (;(-, Border Trade Inspector 1<J -iaA,  Rills, 

,hri36 	k'..O 

Joh.r. 	 --------- 

Bor(:J.r.r 	T 	..Lde 	Inspe rr 	-,ctor Garo Hills. 
9 . Shri X11 	 1D - - - - - - 

Eoch 

L~)r;kup:.Lr Dkhilr D1 u-:P(Rjr T'rade Inspector,Waintia Hills. 
13. 	~'.3111-1 	hil'Hu) 	'11:i'] 

J11,vi Pau-1 o 

cI - 7 lb 
"( ~, (,­rotary to tho Govt. of MoOialaya j  

	

_'T 	U., I)a' ~ O I't 6-  Jil S Dept -U. 

for"var-&-d to c6 j, Y 

for piLblic-ationof the !  
i:.., Le of tiv.'! MoL;h-,,,0-,nYa Gr.a,, ~,ottc. 	15 spare 0  V 0, 	 Jm Uto noxt ,  

Copies of' the notification, may ploasrz~ bo supplied to tl-iis Deptt o  at an 
early date. 

2.Tho ACCOWIt4dit 	Ass,= 	 & M(:,,- 1 *A'h,L I 	 d 	 t  iboya,-Shillong for infcrma, 
tion. This has) tl,, e ral' 	

0 

	

e r e,  n c e, 	his4 ].Ottc-~ r No- MG/834 1  dt*2.,6 #?*73* 1 '. 
Sanction to the r0tention of the posts from 1.7-73 onwards does not arise:. ,.t nOW * 

3 - The Dopu.Ly Commi. FA one r , Khas i 
Tura for infori,,rition. This, is in 

,:~ CO 	(1t 29 , 6 . r/3 

1+. The Clnaix-,man l  1,-icL,,hrL1,uya Publi. 

11jA1.VJLUnUa Hilis,  ) ~'o ~ial./Garo Hills t  
continuation of this Deptt.ls Messa ge.  

at,. Se~ r ,krice Commi.s!Aon for J-iifa k 

to 1, ho GoVI", ol,  Y 

6. To t q e 	 c u I c, 	C, r 

13Y order etc. 

7`5 
Y, 	 u"t;port IVI PC 



V~  b- 

GOVERNMn, IT OF INIDIA 

MT~TTZTRY OP 1-11imAN nESOUIXE DEVELOPMEtT.P 
(Denartment of Youth Affairs & S;)orts) 

NEW DELHI,, the 31st Dec,-etnbar, 1990 

O'r-vm- r~'  nTrn. 

On iittiining tbe a(J(--~ Of ,3uper;innu:it.1. ,)n nn 31-12-1990 
Itly Shri CLEMENT SHANGMA t  Yolith Coordinator, T\TYI*', #  Tura(M-Hqh.l. 

,,.,ho b-s been on denut -ition to this Dc-D:irtment from G ,vqrnment 

of MiLl.gh--il 	pll:'mittet~j to retire from Gnvl~- , serViCe 
w.c.f. 31 1"' T2  1990 AN). 

2. 	The- , , ension & r-, ensionary benefits of ShrJ. Clement, 
.Sh -inrjm.a will be subject to the outcome ofihe SLP No.9401-07/1989, 
dated 10-7-1989 pending in the Sir,-)rame Court. 

S30MIT DA GUPTA 
UMDOn 3ECR7TARY To THE GOV2. OF INDTA- 

Copy to 

S")ri Clement Shangma o  Youth Coordinzi-tlbr *  NYK# Tura 
Meghalaya. 

Piy ind t4counts O ,~ tiao 	t-),[ spORTS) Shautri 
Bh-~van, New Delhi. 

Director--.Ate oE SPORTS & YOUTH AFFAIRS, Go,vt. of 
Mcqhaliy!i #  Shillong. 

DG, NYK S -ingathan, J.N.St-1clium, New Delble 

Y-jutl-i C ,-- , .,rain%tor, 	 Konrlr-1, Tura, 

D i ,'! t t M:.-,! A. s t ra t e /C n I I _-c t C r Tura, Mcghil4ya. 

k SCOVIVILT IDAS U1.)TA 
TY''o-)ER,  SE"IRET/,Ry To THE GOVT. OF INDIA, 

r] 



a usmo1 ~1ull!66179—Y5.1 
GOVERNMENT OF INDIA 

MINISTRY OF HUMAN RESOURCE DEVELOPMENT 
DEPARTMENT OF YOUTH AFFAIRS & SPORTS 

NEW DELHI, THE 15TIl APRIL p  1996. 
To 

Shri clement Shangma, 
Ex— Yout1l Co—ordinator, 
Nehru Yuva Kendra, 
Tura, 
C/O Nehru Yuva Kendra #  Tura, Weet Garo Hillo, 
LEGHALAY-A 1, 79A. 00211 

SUBJECT : Settlement of Pension. 

SIR S  

I am dirented to refer to Your latter NO*NYK/A-1/96-3 0  dated 15th January, 1996 an 
the vubject mentioned above and to Forward a set 
of forms for claiming pension etc. wi,icl, m a y  kindly bc forward through Nehru Yuve Kendra, 
Tura to the undersigned duly Completed for 
further necessary action. 

2. 	
From tile records available in the Deptt.. 

it is observed that vnit, 	J. 	0 Sm --V'1 08 S ook mig;ht be available in your Par'e- n -t Department. You or . thererore v  requestod to arrange to forward the samn to thi s  Department at an early date, 

E 

Yours faithf u lly , 

SANJE"EV DUDEY 
UNDER SECRETARY TO THE GOVT. OF INDIA, 



4
" 	

A  N 
NEHRU YUVA KENDRA SANGATHAN' 

	

?~-U 	nit Ai0miommis Bo dy  tinder the 

	

ftr"TM 	Department of Youth Affairs & Sports 

	

F11 1 171 ,11 Ji;-41011 	Minlalry of Hurnannosourca Dovolopmorit 
"If-R-d 	Government of InOia 

RZI.: NYKS/AdmnJ97/657 
Match 18,1997 

Shri Clement Shangma, 
Ex-  Youth Coordinator, 
Nehru Yu'Va Kcndra t  T"ura, 
C/o RYK-Tura, 
West Cara,  Ifills , 

Mx-ghalaya :794 002. 

Subject : Settlement of pension. 

SJ r, 

am directed to refer to the 
office Order issued by Deptt. Of Youth Affairs & Sports no. F.No-9-3/89-YS-1 dated 28th February, 1997 whereby Your services as Youth Coordinator in Nehru Yuva Kendra on deputation basis from the State Govt. have been and placed at the di 	I 	 regularised 

su 	 01-04-1987. Since yo 	
- -
Z- -- tr'havealready bmn Perannuated rom the service of the Govt. on 31.12.90, the pension matter neoeds to be decided. I 

would, therefore, like to draw Your attention to the letter of L
~epattment no.F.No-A.190 j,1 /66/79-YS-1 dated 15th April, 1996 (copy enclosed) with which a set of forms for claiming pension etc. have been forwarded to 

vou for submission. You are, therefore, requested kindly to submit t he duly filled do bOok~ An per I'ara I - 	 cumentpi An well as the service I of the above letter, Your service book might be avaflablc with your 
be in a Position tO Process the pension documents. 

C parent deptt. You may please note that unless the s, rvice book is received, we would not 

Yo rs faithfully 

UMC4;h Sahni 
,Section Officer  0:,crs.) 

4 

J 

~7 	 *Eft  V R re"-qq, ;r~ W'r-110002, 	3379703 , 3379904 . 4i-,RT: 91-11-3379886, VM : '.gW wfji t Plaza, Indira Gandhi Indoor Stadium, New Delhi-I 10002. Tel. : 3379703,3379904. Fox9l-11-3379886. Gram: Yuva Shakti. 
email: nyks@9iasdI01.vsnI.net.jn  

Visit our Internet web site at http://www.Indiaconnect.Com/nyks,htm  



NO,  IRADE .6Z9  3/170 

1997* 

UPM (PASSPORT) DF,.PJkR'rM 

Sub ; i 	PlaCOMCnt of Parent Depart-, nel-I t post etc*  

EnclofmS plea--.w find herevrith, a COPY U/0 * No.PiS/F/3/ 
BAD (Pkft) 2/96-97/ .25 dated 11.,4,97 2tom Parlian)entary Secretary'. 

Uio Ropi-e vell  UIUO'n datXd 844,97 
f Cm Sh-rj. Clcr,it-mt Sangma.. Re-- tired - Ybut~t Co—ordinator, Nehru Yuv'a 

and ita encloware,-; ir ,  origintil for neceseary actlon 

at 1your end,a:i tho incuabent was originally appointed by your D eparl-r0r1ri t, 

7T)js Dep art is not dealing witil an ,  es t abli sh. 
TnZj.'Cter' its function 

' c" OrIly W iss'le No ' Objection Certift. 
cate tz Lc; c al E)Torters and other all I ed subj' e c ,ts 

As above, 
0 

Under Secretary to VIG Govt-. 0,1. Meghalaya, Trizde (Including Porder Trfide) I)epartm  *,' ' n t4 
Me mo No V IYIADB - 6/93/170 ~A 	Dt. Shillong, the 9th may, 

199 . 70 COPY for informat-ton to  j. 

The 	Sangmal Ret-ired Youth Cc~.o  Yuva Kendra, T'Ur ,-A. West Garo 11ills, 	 rdinator.Nehru 
, 

Meghalaya,. 794002. 

BY Ord er 

Under Sr--crpt,&ry to t ~7 ;1L, Trade 	 Gc'Q. 
AdO DCpart-mnt, 
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IP 	 12th Ju_1y, 1999. 
% 

71  

I , WOuld lika to -draw your k 4ftnd attontion to the 
P Shri Clement S angmap who cerved an Youth 
r&IPAtor o  Nehru YOVak ReAdr * I 	

* , 
	 d Xrom se"joe a it Tura and retire 

k copy of hin reprobentstion  1.0  10losed -, ~q 	 an 
yow_,,  kJmd inf or motion, 

Untortunately , till t Oday Shri Clement 3angma has 
roe ei'~Od his peneion & penja iOnary benefits ue to some pro- blocc%v3 'related with initial pay fixation. 

Shri Clement SeLngma  i s . to  get his pension and 
UZiry..bonofjts from tho Ministry of Human  R our,00 4 	 en 

to',A)OPart"nt of'yo' ;.- 1. " 	 Uth Affairs 	Sports in view of 
C or d0mmtp 1 995 upholding'tho decree given by CAT 

V thQ Department Of Youth Af f airs & Sports in sLp No, 
9,..j dn. ted lo.7.89.. V~ 

F" 	The Xiniz ~ry or tini). Youth Affaire &'SPOrts vido 
v o. P.No-A- 1 9011/66/797Ys I dated the 15th April, 

popy Or which i's enclose d) -have reque'sted the pet4tioner  
'"0606ar`Y d ~)QUMOntH for sottlomont of - his ' panj3jen,' .  

FrOm rGcOrdc, it ic clegr th6/t Shrl Cloment Sangma ea A.ti IY'QPPoi:nted an Xnapeoto'r o Border Trade in th a 
#PP ,̀ I9 'Pr-IY Of Rz.225-15-2135-F,13-20-6z~ vido NO.HPT.93/7,2./35 

xbor, -  1972 of Ho OA Abe -.3rd Novo (Pan0port ,  & -Jnj.-:Le)j)0.par tment 
V, PJX4~ ,  Of 'the order is enclosed. terp in 1 973, on deputation 

-:*W. aPpOinted as youth Coord ns
~torp NyKP Tura and served in '  

'POMt till he reached the age of supernnnuation o t /ho a n 31.12.1990 

Arl" 

a 



814100 th( ,A hu haft hiouA atrugglin- for hia Pvnaion und 
9nnaionary benafito in valn. It ham bcon ozoortained Crom U12 
tnmt v  hLu Pzy fixition in the post whero ho woo initially nppoinid 
U. to bo intinzated tQ GOvornmont of India. There will bo no 
V1,nnnoial inplication for the Stato Govornmont an hic pm.cion and 
pmnlonary benefits nre to bq givc-n by Ministry Of 'JAWItm Resouren 
D,1vo10pnQnt Department of Youth A-Cfairn CA Sportne 

I w0, 11do thorafnre o  "c1cluost you -to kindly use your 
aood ofrican to solvo Clement San (;tiaaln problem & Intimate his initinj 
Pay fixation. 

Yours 

Irc - 

Shri J. Tayang, TAS., 
t4dj. ChIct Baorctcry,, 

~ Faagpart - 4 4alla). 

3. Chatterjoe 

c 
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